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 Papers  UNDER  COMPANIES  ACT,  STATS-
 MENTs  re.  DELAY  IN  LAYING  REPORT  OF
 NATIONAL  INSURANCE  COMPANY  LD.
 CALCUTTA  aND  ORIENTAL  FIRE  AND
 GENERAL  [WSURANCE  COMPANY  LTD.  1974

 SHRI  H.  M.  PATEL:  I  beg  to  lay:

 (1)  A  ७४  each  of  the  following
 papers  (Hindj  and  English  versions)
 under  sub-section  (1)  of  section
 619A  of  the  Companies  Act,  1956:—

 (i)  Review  by  the  Govern-
 ment  on  the  working  of  the®  New
 India  Assurance  Company  Limit-
 ed,  Bombay,  for  the  year  1975.

 (ii)  Review  by  the  Govern-
 ment  on  the  working  of  the
 *General  Insurance  Corporation
 of  India,  Bombay,  for  the  year
 1975.

 (iii)  Review  by  the  Govern-
 ment  on  the  working  of  the
 *National  Insurance  Company
 Limited,  Calcutta,  for  the  year
 1974.

 (iv)  Review  by  the  Govern-
 ment  on  the  working  of  the
 *Oriental  Fire  and  General  In-
 surance  Company  Limited,  New
 Delhi,  for  the  year  1974.
 [Placed  in  Library.  See  No.  LT-
 384/77.[

 (2)  A  statement  (Hindj  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  Annual
 report  of  the  *National  Insurance

 Company  Limited,  Calcutta  for  the
 year  1974.  [Placed  in  Library..  See
 No,  LT-385/77],

 (3)  #  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  Annual
 Report  of  the  *Oriental  Fire  and
 General  Insurance  Company  Limit-
 ed,  New  Delhi  for  the  year  1974.
 [Placed  in  Library.  See  No.  LT-
 386/77.)
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE:

 REPORTED  NON-IMPLEMENTATION  07
 NOTIFICATIONS  re.  INTERIM  RELIEF  TO
 NEWSPAPER  EMPLOYEES  BY  THEIR

 “MANAGEMENTS

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Sir,  I  call  the  attention  of
 the  Minister  of  Information  and
 Broadcasting  to  the  following  matter
 of  urgent  public  importance  and  I
 request  that  he  may  make  a  statement
 thereon:

 “The  reported  non-implemen-
 tation  of  interim  relief  to  the  news-
 paper  employees  throughout  the
 country  by  the  managements  of  the

 wspapers  in  spite  of  Central
 Government's  order  resulting  in  in-
 definite  strike  all  over  the  country
 by  newspaper  employees’.”

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  It
 should  be  the  Minister  of  Labour.

 SHRI  SAMAR  MUKHERJEE:  It  is
 given  officially  to  me  just  now.

 SHRI  RAVINDRA  VERMA:  With
 your  permission,  Sir,  the  Labour
 Minister  will  answer  the  Call  Atten-
 tion.

 MR.  SPEAKER:  Yes,  the  Labour
 Minister.  It  has  been  changed.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I

 made  a  statement  before  this  honoura.
 ble  House  on  the  Ist  April,
 1977,that  notifications  fixing  interim

 rates  of  wages  of  the  working  journa-
 lists  and  non-journalist  newspaper
 employees  under  Sections  13A  and
 13D  of  the  Working  Journalists  and
 other  Newspaper  Employees  (Condi-
 tions  of  Service)  and  Miscellaneous
 Provisions  Act,  1955,  would  be  issued
 immediately  Accordingly,  two  noti-

 fications,  one  relating  to  working
 journalists  and  the  other  to  non-
 journalists-were  issued  on  the  same
 day  i.e.  first  April,  1977.

 *The  Annual  Reports  were  mid  on  the  Table  on  the  6th  April,  1977.



 We  have  requested  the  State  Govern-
 ments  to  let  us  know  the  progress  of
 feplementation  of  the  notifications.
 We  have  not  yet  received  this  infor-
 ffation  from  a  large  number  of  State
 Governments.  But  from  the  reports
 that  have  appeared  in  the  Press,  and
 the  representations  that  we  have  re-
 ceived,  it  seems  a  number  of  em-
 ployers  have  yet  to  make  the  pay-
 ments.  Some  employers  have  also
 gone  to  Court,  and  obtained  absolute
 or  conditiona]  stay  -orders.  The  main
 argument  of  such  employers  is  that
 they  have  no  paying  capacity.

 The  House  will  recall  that  the  news.
 paper  employees  *  had  not  had  any
 general  revision  of  their  wage  struc-
 ture  for  the  last  10  years  or  so.  On  a
 reference  from  Government,  the  wage
 boards  made  recommendations  for
 interim  relief  and  Government  deci-
 ed  to  notify  the  increases  only  with
 effect  from  first  April,  1977  and  not
 from  an  earlier  date.

 This  decision  was  taken  because  the
 law  as  it  stands  qoes  not  clearly
 empower  the  Government  to  fix  in-
 terim  rates  of  wages  retrospectively.
 In  view  of  this  Government  believed
 that  the  newspaper  employers  would
 have  no  difficulty  in  implementing
 the  notifications  with  immediate  effect,
 while  awaiting  the  final  recommenda-
 tions  of  the  Wage  Boards  and  Gov-
 ernment’s  decision  thereon.

 Whe  Federations  of
 employees  gave,  call  for  a  token
 stpike  on  the  16th  June,  1977  to
 press  their  demand  for  implemen-
 tation  of  the  notifications  and  for
 an  indefinite  strike  from  the  17th

 June  in  those  newspaper  establish-
 ments  where  the  interim  payment
 has  not  been  made,

 newspaper

 .
 Government  are  anxious  that  the

 notifications  should  be  speedily  im-
 plemented.  The  Government  is  also
 keen  ‘that  the  employees  do  not  fol-
 low  up  the  token  strike  with  an  in-
 definite  strike.  I  am  calling  a  meet-
 ing  on  the  22nd  June,  1977  to  discuss
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 the  matter  of  non-implementationm
 with  representatives  of  the  Indian
 ang  Eastern  Newspaper  Society,  the
 Indian  Languages  Newspaper  Asso-
 ciation,  the  All  India  News-
 paper  Employees  Federation,  the
 Indian  Federation  of  Working  Jour-
 nalists  and  the  National  Union  of
 Journalists,  I  have  appealed  to  the
 Newspaper  employees  not  to  go  on  an
 tadefinite  strike  so  that  the  pro-
 posed  discussions  can  be  held  in  a
 cordial  and  construtive  atmosphere.

 SHRI  SAMAR  MUKHERJEE:  Sir,
 today  there  are  no  newspapers  throu-
 ghout  the  country.  Yesterday  throu-
 ghout  the  country  there  was  a  strike.
 This  shows  how  far  the  employees
 are  agitated  over  this  question  of  in-
 terim  relief  and  from  today  a  conti-
 nuous  strike  will  go  on,  in  those
 newspapers  which  have  refuséd  to
 implement  even  the  modified  order
 issued  by  this  present  Janata  Gov-
 ernment.

 MR.  SPEAKER,  Sir,  this  is  a  serious
 -matter.  Government  shoulqd  have  wo-
 ken  up  to  this  question  long  before.
 This  move  by  the  Parliamentary  and
 Labour  Minister  to  call  a  meeting  on
 the  22ng  June  is  not  justified  because
 already  the  newspapers  are  closed  and
 the  employees  are  on  a  continuous
 strike.  They  should  have  acted  long
 before.

 Sir,  the  statements  of  the  em-
 ployees’  federations  and  the  organi-
 tions  of  the  working  journalists  have
 made  it  categorically  clear  that  their
 strike  action  is  not  only  against  the
 employers  who  have  refused  to  im-
 plement  the  Wage  Board  awards  but
 also  against  the  policy  of  this  Janata
 government  which  modified  the  Wage
 Board’s  recommendations  because  the
 recommendations  of  the  Wage  Board
 for  interim  releif  was  having  retro-
 spective  effect,  that  is,  from  15  June,
 1975.  Unfortunately  they  expected
 too  much  of  the  Janata  government,
 At  least,  the  Janata  Government
 should  try  to  give  effect  to  the  total
 award  of  the  Wage  Board.
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 Sir,  in  his  statement  the  Minister  has
 admitted  that  the  newspaper  emplo-
 yees  had  not  hag  any  general  revi-
 sion  in  their  wage  structure  for  the
 last  10  years  or  so.  During  these  ten
 years  you  know  how  much  cost  of
 living  index  has  gone  up.  During
 these  ten  years  how  much  profit  the
 newspaper  employers  have  amassed.
 All  these  ten  years  the  employees
 and  the  journalists  have  been  depri-
 ved  of  the  rise  in  their  wages.  So
 they  are  perfectly  justified  in  their
 action.  The  Wage  Board  has  given
 the  recommendations  after  going
 through  the  income  and  expenditure
 of  all  the  newspapers.  So,  the  Go-
 vernment  shoulg  have  gone  into  the
 reports  of  the  Committe.  which  was
 formed  to  study  the  economic  of  the
 newspapers.  There  was  a  Committee
 appointed  to  go  into  the  economics
 Of  the  newspaper.  That  Committee
 has  gone  through  all  the  questions
 regarding  the  income  and  the  sources
 of  income  and  expenditure  of  the
 newspapers  and  on  the  basis  of  the
 recommendations  of  this  Committee,
 the  Wage  Board  have  made  these,  re-
 commendations.  Now,  the  employers
 are  coming  with  a  plea  that  they  have
 No  capacity  to  pay  this  interim  relief
 as  recommended  by  the  Wage  Board
 It  is  absolutely  possible  for  them  to
 pay  the  interim  relief.

 MR.  SPEAKFR:  Will  you  now  come
 to  the  question?  This  is  all  a  fact.
 After  all  you  cannot  take  your  own
 time.  You  are  expected  to  ask  a
 question  but  not  to  make  g  statement.

 SHRI  SAMAR  MUKHERIEE:  The
 whole  background  is  that  the  emp'o-
 yers  have’  gone  to  the  court.  The
 Wage  Boards  have  gone  through  all
 the  processes  and  they  have  asked
 the  employers  to  seng  questionnaires.
 Many  managements  have  refused  to
 send  the  questionnaires.

 Thea  there  was  some  meeting

 where  there  was  a  unanioimms  deci-
 sion  regarding  the  precedures  throu-
 Eh  which  the  Wage  Boards  had  to  go,
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 and  after  following  those  procedures
 the  recommendations  have  been  given
 by  thes:  Wage  Boards.  The  Prime
 Minister  is  preseat  here.  That  is

 why  I  am  drawing  his  attention  to
 this  fact.  The  employees  went  to
 nis  house  to  ९153  their  resentment
 on  12th  May.  But  according  to  the
 report  of  the  newspapers,  it  seems
 Mr.  Desai  told  the  delegation  to  go
 to  the  court.  This  they  did  not  ex-
 pect  from  the  Prime  Minister.

 Whereas  the  employers  had  gone  to
 the  court,  he  is  stated  to  have  de-
 clared  that  he  cou'd  not  enforce  the
 Goverument’s  decision.  Government
 had  done  its  duty  they  could  do  no-
 thing  more.  This  hurt  the  feeling  of
 the  employees.  They  expected  some-
 thing  else  from  the  new  Prine  Mini-
 ster  and  the  new  Government.  That
 is  why  I  am  bringing  this  to  the  no-
 tice  of  the  Prime  Minister.  The  em-
 ployees  asked  the  Government  to
 take  stringent  measures  to  enforce
 the  award  of  the  Wage  Board  on  the
 employers.  The  Government  have  so
 many  ways  to  put  pressure  on  the
 employers.  They  can  stop  the  adver-
 ‘tisements,  they  can  stop  granting

 quotas  of  newsprint,  they  can  stop  the
 permit  of  importing  machines.  All
 these  measures  must  be  used  to  force
 the  employers  to  accept  the  demands
 of  the  interim  relief  as  awarded  by
 the  Wage  Board,  I  want  to  know
 from  the  Minister  whether  the  Go-
 vernment  is  now  prepared  to  put
 pressure  on  the  employers  so  that
 they  can  accept  to  pay  the  interim
 relief  to  the  employees.  Whether  the
 Government  is  prepared  to  revise  the
 order  modifying  the  recommendations
 of  Wage  Board?  The  employees  have
 demanded  that  this  should  take  effect
 retrospectively.  So,  I  want  clarifica-
 tions  on  these  _  points.  One
 flimsy  argument  has  been  given
 by  the  hon.  Minister  in  his  statement
 that  the  law  as  it  stood  did  not  em-
 power  the  government  to  fix  interim
 rates  gnd  wages  retrospectively.
 Taking  shelter  under  Jaw  like  this,
 I  think,  is  not  just.  Government  is
 sufficiently  empowered  to  give  effect
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 fo  the  award  of  the  wage  board  with
 retrospective  effect.

 SHRI  RAVINDRA  VARMA:  I  do
 not  wa'at  to  take  as  much  time  of  the
 House  as  the  hon.  Member  has  cho-
 sen  to  do.  As  some  of  the  prefatory
 remarks  are  such  that  need  contra-
 diction,  you  will  permit  me  if  I  take
 a  few  minutes  to  answer  his  ques-
 tions.  First  of  all  he  saig  that  the
 situation  was  quite  serious.  We  ag-
 ree  that  the  situation  is  serious.  We
 are  keen  that  newspapers.  should
 come  out  and  there  should  be  no
 strike.  There  was  a  token  strike
 yesterday.  I  am  not  sure  whether  the
 strike  will  continue  as  an  indefinite
 strike.  From  the  information  avail-
 able  to  us  there  is  reasonable  ground
 to  hope  that  there  will  be  no  conti-
 nuation  of  the  strike  unless  it  be  that
 Mr.  Samar  Mukherjee  has  other  spe-
 cial  sourees  of  information  with
 which  he  can  make  such  a  statement
 in  the  House.

 He  said  that  action  taken  by  the  go-
 vernment  was  late.  After  the  notifi-
 cation  was  issued  government  had  to
 give  time  to  the  managements  to  im-
 plement  the  decision,  the  notification
 of  the  government.  Meanwhile  some
 of  them  went  to  the  court,  and  the
 matter  is  now  before  the  courts.
 Efforts  are  being  made  to  make  them
 understand  the  need  to  implement
 the  decision  and  the  notification  of
 the  government.  One  had  to  wait  and
 see  whether  this  was  implemented.
 I  refuse  the  charge  that  there  was
 any  undue  delay  on  the  part  of  the
 government.  Government  is  interest-
 ed  in  seeing  that  its  notification  is
 implemented.  It  is  not  interested  in
 dramatic  action  which  may  jeopardise
 the  chances  of  implementation  of  the
 decision,  but  in  seeing  that  the  work-
 ers  may  get  the  benefit  of  the  noti-
 fication  issued  by  the  government.

 ‘We'also  stated  that  there  was  cor-
 siderable  resentment  against  the  atti-
 tude  of  the  janata  ministry.  Perhaps
 he  has  some  special  source  of  infor-
 mation.  As  far  as  our  information
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 goes,  there  was  universal  weleome
 accorded  to  the  decision  of  the  go-
 vernment  and  the  announcement  in
 the  House.  Many  organisations  of
 working  journalists  ag  well  as  other
 employees  have  passed  resolutions,
 and  written  to  the  government  wel-
 coming  the  decision  of  the  govern-
 ment  and  thanking  the  government.

 Reference  was  Made  by  the  hon.
 Member  to  what  the  Prime  Minister
 said  on  the  12th.  Of  course  the  Prime
 Minister  igs  present  here,  and  he
 is  quite  competent  to  defend  him-
 self.  But  since  it  falls  within
 the  purview  of  the  remarks
 that  have  been  made  in  rela-
 tion  to  the  call  attention  notice,  you
 will  permit  me  to  clarify  the  position.
 The  Prime  Minister  said  that  they
 could  go  to  the  court  because  they
 were  the  aggrieved  party;  any  ag-
 grieved  party  has  a  right  to  go  to  the
 court  and  seek  justice,  Since  this
 question  has  been  raised,  I  should
 like_  to  read.  out  to  you  section  17(5)
 of  the  concerneg  Act  which  clearly

 says  that  “where  any  amount  ig  due
 under  this  Act  to  a  newspaper  em-
 ployee  from  an  employer  the  news-
 paper  employee  himself  or  any  per-
 son  authorised  by  him  in  writing  in
 this  behalf.....without  prejudice  in
 any  other  mode  of.recovery  make  an
 application  to  the  State  government
 for  the  recovery  of  the  amount  due
 to  him,  and  if  the  state  government
 or  such  authority  as  the  state  govern-
 ment  may  specify  in  this  behalf  is
 satisfied  that  any  amount  is  due  to
 him  it  shall  issue  a  certificate  for  the
 amount  to  thé  collector  and  the  col-
 lector  shall.  proceed  to  recover  that
 amount  in  the  same  manner  as  ar
 rear  of  laad  revenue.  This  method
 of  recovery  is  specified  in  the  Act.
 Therefore,  what  the  Prime  Minister
 said  did  not  show  any  lack  of  sym-
 pathy  and  did  not  mean  an  abdication
 of  responsibility  On  the  part  of  the
 government,  but  omly  indicated  that
 it  is  open  to  them  te  follow  this
 course.

 His  main  question  was  about  retro-
 spective  effect,  and  he  @hose  to  use  the
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 adjective  filmsy.  He  said  that  the

 argument  that  we  had  mentioned  in
 our  statement  was  flimsy.  I  am  sor-
 ry  a  senior  Member  like  Mr.  Samar

 Mukherjee  chose  to  use  such  an  ad-

 jective  Sir,  the  law  exists.  It  is  not

 flimsy  for  us.  It  has  to  be  respected.
 As  the  law  exists  today,  13(A)  dees
 not  clearly  empower  the  Government
 to  give  retrospective  effect  as  far  as

 interim  relief  is  concerned.  This  was

 examined  not  flimsy,  but  seriously,
 with  all  the  attention  that  law  deser-

 ves,  ana  after  the  examination  we

 came  to  the  conclusion  that  there  was

 no  clear  authority,  I  wish,  Sir,  to  point
 out  to  the  House  what  would  have

 happened  if,  when  there  was  doubt

 on  this  question.  we  had  come  out

 with  a  notification  which  might  have

 been  challenged  in  the  court.  Even

 where  we  have  ि  authority,  our

 decision,  notification  is  being  chal-
 lenged  in  the  court.  So  where  there

 was  reasonable  doubt  about  the  posti-
 tion  or  the  competence  of  the  Go-

 vernment,  if  we  had  come  out  in  a

 spirit  of  bravado,  with  some  declara-
 tion  or  notification,  it  yould  also  have

 been  cha'lenged  and  it  is  in  that

 context,  Sir,  that  we  have  stated  that

 the  law,  as  it  exists,  does  not  em-

 power  us  to  give  retrospective  effect.

 But  this  is  a  matter  which  the  Gov-

 ernment  can  consider  and  examine.

 This  is  what  was  stated  in  the  state-

 ment.

 Sir,  as  far  as  the  other  question  that
 he  raised  are  concerned,  we  are  mak-

 ink  every  effort  to  see  that  the  mana-

 gements,  the  employers  implement

 the  notification.  Quite  a  few  employers
 have  already  done  so  and  I  have  call-
 ed  this  meeting  on  the  22nd  June

 with  the  purpose  of  en-

 suring  that  the  notification  ig  given

 effect  to.

 ओमबती  मृणाल  गौरे  (अम्बा-उत्तर) :

 अध्यक्ष  महोदय,  मैं  मंत्री  महोदय  से  जानना

 चाहती हूं  कि  कौन-कौन सी  स्टेट्स  हैं,

 जिन्होंने  अभी  तक  इन्फर्मेशन  नहीं  दी  है।

 क्रि  बात  जो  बड़े  जेन  न्यूज  पे परवाने  हैं,
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 उन  मे  ऐसे  कितनों मे  हस  को  इम्प्लीमेंट
 कर  दिया  है,  कितनों  ने  इम्प्पलीमड करना

 शुरु  किया  है  भौर  कितनों  ने  इम्प्पलीमैंट

 नहीं  किया  है  ।

 कई  न्यूज-पेपरशलों  ने  कहा  है  कि

 फाइनेन्शन  कठिनाई  की  बजह  से  हम

 इस  को  नहीं  ने  सकते  हैं  ।  क्या  कोई

 भी  समझदार  भादो  इत  बात  पर  बिसात

 कर  सकता  है,  जब  कि  बहत  से  छोटे

 न्यूज  पेस  ने  इस  को  इम्प्लीमेंट  कर

 दिया  है  ।  मिसाल  «  तौर  पर  भौरगाबाद

 का  मराठवाड़ा  है,  जिस  ने  इम  को

 इम्प्लीमेंट  किया  है  ।  अगर  छोटे  न्यूज-

 पेज इस  का  इम्प्लीमेंट  कर  सकने  हैं

 तो  यह  नामुमकिन  बात  है  कि  बड़े

 न्यूज  पेपे  इम  को  फाइनैंशल  दृष्टि  से

 इम्प्लीमेंट  नहों  कर  सकी  दैव  एक

 बहाना  बना  कर  हम  को  टालना  चाहते

 है  ।  सरकार  ने  जो  बान  मान  नी  है

 और  जिस  को  सदन  के  सामने  रखा  है,

 अगर  बड़े  न्यूज-ेपहें  उस  बात  को  ठुक-

 राने  की  कोशिश  करते  हैं  तो  सरकार  का

 यह  कर्तव्य  हो  जाता है
 कि  कर्मचारियों

 को  न्याय  दिलाये  ।  अगर  सरकर  न्याय

 नहीं  दिला  सकती  है  तो  एक  तरफ

 बड़े-बड़े  न्यूज-पेपरवालों,  बड़े  मालिकों  का

 और  मजदूरों क  मन  भ॑  यह  भावना
 पैदा

 होगी  कि  हम  को  यह  सरकार  न्याय  नहीं

 दिला  सकती  है  ।  इसलिए  मेरा  अनुरोध

 है  कि  सरकार  को  इस
 के  इम्प्लीमेन्टेशन

 +  लिए  शीघ्र  कार्यवाही  करना  चाहिए

 आप  को  स्ट्रीक  के  पहले  ही  मीटिंग

 बुलाती  चाहिए  थी  '  आज  तक
 सरकार

 का  जो  रवैया  अलता  भाया  है  कि  स्ट्राइक
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 होने  तक  सरकार  कुछ  नहीं  करेगी,

 इस  बैठे  को  आप  को  अलद ना  चाहिए
 था  ।  आप  को  नोटिस  प्राप्त  होने  के

 तुरंत  बाद  मालिकों  को  बुला  कर  फैसला

 कराने  की  कोशिश  करनी  चाहिए  थी

 अभी  भी  यदि  आप  तारी 22  से  पहले

 मीटिंग  बुला  सकते  हैं  ता  वह  ज्यादा

 अच्छा  होगा।  जैसा श्री  समर  मुखों  साहब
 ने  सुझाव  दिया  है,  मेरे  ख्याल  से  सरकार

 अभी  भी  कुछ  ठोस  कदम  उठा  सकती  है,

 उन  लोगों  की  नाक-दबाने का  काम  हो

 सकता  है  t  भ॑  जानना  चाहती  हूं  कि  मंत्री
 महोदय  इस  ५.  बारे  भ  क्या  कहना  चाहते

 हैं?

 SHRI  RAVINDRA  VARMA:  Sir,
 the  hon.  Member  raised  many  impor-
 tant  questions.  I  will  try  to  answer
 them  very  briefly.  I  shal]  try  to
 emulate  her  brevity.  Sir,  as  far  as
 the  States  are  concerned,  I  regret  to
 say  that  a  majority  of  the  States  have
 not  respOnded  and  we  have  not  got
 information  from  them.  Only  a  few
 States  have  responded  and  it  is  not
 necessary  to  go  into  each  question
 because  some  States  did  not  have  po-
 pular  administration  at  that  time.

 Now,  as  far  as  the  next  question
 is  concerned,  it  is  true  that  quite  a
 few  smaller  papers,  as  she  mentioned,
 have  already  implemented  the  award
 and  one  could  expect,  one  did  have
 a  right  to  expect,  that  the  bigger
 newspapers  woulq  follow  the  exam-
 ple  of  the  smaller  newspapers  who
 have  more  hardships  in  many  respects
 than  bigger  newspapers.  She  is  right
 in  pointing  out  the  fact  that  smaller
 newspapers  have  given  the  interim
 relief.  But  I  think  it  would  not  be
 fair  for  me  to  take  the  time  of  the
 House  by.  giving  the  list  of  papers
 that  have  implemented.  Some  bigger
 newapapers  have  also  implemented.
 I  do  not  know,  Sir,  whether  you
 would.  like  me  to  be  invidious  and
 mention  nemes.  I  fave  a  list  of  hoth
 the  smuller  and  the  bigger  néws-
 papers  that  have  implemientéd  the
 award.
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 It  is  quite  right  that  some  major
 chains  of  bigger  newspapers  have  not
 implementeg  it,  even  though  smaller
 language  newspapers  published  from
 non-metropolitan  cities  have  been
 able  to  do  so.  It  is  a  matter  of  sur-
 prise  and  regret,  but  this  matter  can
 be  dealt  with  only  by  means  which
 enable  us  to  succeed  and  not  by  means
 which  may  prolong  the  stalemafe  if
 a  stalemate  is  created.

 The  hon.  Member  said  that  the  go-
 vernment  should  take  steps  to  see
 that  justice  is  done  to  the  workers.
 I  entirely  agree  with  her.  The  policy
 of  the  government  has  been,  and
 will  continue  to  be,  to  see  that  wor-
 kers  receive  expeditious  justice  in

 every  regard.  It  is  worng  to  think
 that  this  government  waits  till  a
 strike  notice  is  given,  or  a  strike  be-
 comes  effective,  for  negotiations.
 There  are  many  instances  where
 action  has  been  taken  by  the  govern-
 ment  in  time  to  see  that  strike  do  not
 niaterialise.  Even  now  in  regard  to
 many  other  things  this  is  being  done.
 It  is  an  unfair  and  wrong  conclusion
 to  arrive  at,  that  the  government  will
 act  only  if  strike  notices  are  given.
 I  can  assure  the  House  that  the  poli-
 cy  of  this  government  will  be  to
 look  at  grievanceg  as  they  afe  for-
 mulated  to  avoid  situations  of  this
 kind.  But  it  is  not  in  the  hands  of  the
 government  only.  There  are  three

 parties)  and  government  is  only  one.
 If'  the  other  two  parties  act  in  such  a
 manner  as  to  precipitate  issues,  of
 course  the  government  can  only  help
 in  alleviating  the  situation  and  pro-
 moting  a  solution.

 साथियों ने  कहा  है,  यह  जो  स्ट्राइक

 आज  से  शुरू  हो  रही  है,  इस  के  बारे  में
 जो  एम्पलाय  का  बहा

 कि
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 में  पैरा  2  मे  यह  कहा है  कि  कुछ
 स्टेट्स से  जवाब  नहीं  आया  है,  ब्या  यह  नहीं

 हो  सकता  कि  इस  तरह  से  जवाब  न

 देना  और  अखबार  वालों  का  कोर्ट

 में  जाना,  यह  कहों  दोनों  को  साजिश

 हो  जिससे  कि  जनता  मवर्नमें 2  को  बदनाम

 मया  जाए  ।  जनता  गवनंउंट जो  मजदूरों
 (ि  हित  क  लिए  कॉनन  हना  रही  है.

 उस  को  बदनाम  करने  के  लि:  स्टेट

 गवर्नर  और  अखबार  के  मालिक  टोनों

 मिल  गये  हैं,  कहों  ऐसा  तो  नहीं  है?

 साय  ही  साथ  भ॑  यह  कहना  चाहुंगा

 कि  लेबर  मिनिस्टर साहब  जो  अब  मीटिंग

 बुला  रहे  हैं,  इस  को  पहले  ही  होना  चाहिए
 था  क्योंकि  अब  जो  मीटिंग  22  तारीख

 कोहो  रही  दै  उस  से  तो  6  दिनों तक

 मजदूर  स्ट्राइक  पर  रहेंगे।  इसका  फैसला
 फौरन  होना  चाहिए  ।

 SHRI  RAVINDRA  VARMA:  It  15
 unfortunate  that  some  government;
 have  not  responded  and  we  have  not
 got  the  information  from  them.  As
 far  as  the  conspiracy  which  the  hon.
 member  suspects  is  concerned,  J  1m
 not  in  a  position  to  make  any  such
 statement  because  I  have  no  evidence.
 Perhaps  he  is  right  in  entertaining
 such  2  thought,  but  Govern-
 ment  have  10  such_  information.
 Regarding  the  other  question,  if
 it  is  possible  for  us  to  have  the  meet-
 ing  earlier,  we  would  have  no  ob-
 jection.  But  taking  all  factors  into

 consideration,  we  thought  it  would
 not  be  possible  to  find  an  earlier  date
 which  would  be  convenient  to  all
 the  parties  concerned.

 newspaper  employees  (CA)

 में  बड़ा  असंतोष  है  भोर  उम  क।  प्र्मेैन

 उन्होंने  स्ट्राइक  कर  के  किया  है  ।  यह

 हम  समझे  सका  हैं  कि  सोग  हम  से

 विशेष  उम्मीद  करते  हैं  ओर  जो  वोटिंग

 आग  ने  22  जून  को  बुराई  है  उम  को

 महे नजर  रख  हुर  भें  दरअआआस्त  कांपा

 कि  अनिश्चित  काल  का  जो  वे  स्ट्राइक
 करना  चाहते  हैं  उन  को  कहा  जादू
 कि  येन  करें  क्योंकि  अगर  ऐसा  होता

 है  तो  सरकार  इस  मसले  को  कालिया

 एटमास्फेपर  में  सुरक्षा  सकेगी  ।  मं

 श्रीमती  गोरे  से  बिल्कुल  सहमत  हूं
 जैसा  कि  उन्होंने  बताया  कि  जो  प्रादेशिक

 पत्र  हैं  भार  छोटे  पत्र  हैं  उन्होंने  अने

 कर्मचारियों  को  अन्तरिम  रिलोफ  दे  दी

 है  लेकिन  ज  बड़े  बड़े  पेस  हैं  और  जो

 एडवर्टाइजमेंट  से  काफी  मुनाफा  कमाते

 हैं  कौर  उस  से  प्रादेशिक  पतों  कोरोना

 सकने  हैं,  वे  क्यों  नहीं  उन  को  अन्तरिम

 रिलीफ दे  हैं  7  मेरी  समझ  में  यह  हड्डीं

 आता  है  कि  वे  क्यों  को  में  जने  को

 कोशिश  करने  हैं  और  इम  तरह  से

 इसमें  रुकावट  डालने  की  कोशि  करप

 हैं। इस  के  बारे  मं  मे  यह  कहना  चाहता

 हूं  कि  सरकार  इस  के  विजय  मं  सोये

 कि  ऐसा  क्यों  है  ओर  वह  उन  पर  कड़ी

 कुंवारी  करे  ।  हम  बार-वार  यह

 कहते  है ंकि  हमारी  सरकार  जनता

 सरकार  है  यानी  जनता  को  सरकार

 है.  श्रमिकों  की  सरकार  है  भोर  वह

 जरुर  इन  के  हित  में  काम  करेगी।

 यह  जनता  सरकार  जो  लोग  मुनाफा-
 खोरी  करते  हैं,  श्रमिकों  का  शोषण

 करने  हैं,  उनहें  पक्ष  में  नहीं  जाएगी

 बल्कि  श्रमिको  के  पक्ष  मे  जाएगी  |

 जैसा  मंत्री  जी  ने  कहा  कि  22  तारीअ

 को  मीटिंग  होने  वाली  है।  मैं  पूछता

 चाहता  हूं  कि  अगर  इस  मीटिंग  में  कोई

 परिणाम  नहीं  निकला  तो  सरकार  क्या

 करने  की  सोच  रही  है?
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 SHRI  .RAVINDRA  VARMA:  Sir,
 part  of  the  remarks  that  the  hon.
 Member  made  were  somewhat  on
 similar  lines  to  the  remarks  that  other
 hon.  Members  made.  I  entirely  agree
 with  him  that  the  fact  that  for  ten
 years  there  was  no  interim  relief

 given  was  8  serious  matter,  and  that
 is  precisely  the  reason  why  without

 waiting  for  even  a  single  day,  as
 soon  as  this  Government  came  into
 power,  it  announced  318  decision  in
 this  regard  and  issued  g  Notification.
 The  fact  that  within  one  week  of  our
 coming  to  power  We  issued  the  Noti-
 fication  itself  shows  how  much  we
 were  concerned  over  this  matter.  If
 we  were  not  concerned  with  the  con-
 ditions  of  the  workers  and  if  we  were ,
 not  anxious  to  ensure  that  relief  was
 afforded  at  the  earliest  opportunity,
 we  need  not  have  done  so.  That  itself
 is  proof  of  our  intentions  and  thcse
 intentions  will  continue  to  rule  all  our
 policies  and  attitudes  as  far  as  workers
 are  concerned.

 Sir,  then  the  question  raised  was
 about  what  had  been  done  in  this  re-
 gard.  I  do  not  think,  Sir,  it  would  be
 right  to  conclude  that  there  would  be
 a  continuous  fndefinite  strike  from
 today.  As  I  said  earlier,  I  have  al-
 ready  made  an  appeal  to  the  emplo-
 yees’  organisations  and  I  have  rea-
 son  to  belive  that  there  wil]  be  no
 continuous  indefinite  strike.  I  will  use
 all  the  good  offices  that  the  Govern-
 ment  can  command  to  see  that  there
 is  no  continuous  indefinite  _  strike.
 The  Hon'ble  Member  ended  with  a
 very  interesting  question,  but  I  do  not
 know  whether  it  will  be  wise  on  any-
 body's  part  to  ask  for  an  answer  to
 the  question.  That  is  a  question

 which  would  plague  us  and  it  wculd
 be  in  our  mind.  But  when  we  are
 calling  people  to  discuss.  can  we

 make  a  statement  abou‘  what  we
 would  do  in  case  the  discussions  fail?
 I  go  to  the  discussions  with  an  air  of
 optimism,  I  have  every  reascn  to  bLeli-
 eve  that  the  discussions  will  succeed.
 Therefore,  I  hope  the  hon.  Member
 would  not  ask  me  to  state  what  I
 would  त।  if  they  fail.

 2582
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 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Mr.  Speaker  Sir,  my  first
 query  to  the  Minister  is  that  when  this
 strike  notice  was  given  and  sfter  receiv-

 ing  the  strike  notice  what  effort  was
 made  by  the  Government  to  bring  the |
 parties  together  sothat  there  may  be
 some  sort  of  understanding  between
 them.  A  positive  reply  is  necessary
 in  this  matter.  And  the  other  thing
 is,  the  Minister  wag  very  much  angry
 over  the  remarks  that  were  made  by
 Mr.  Mukherjee  regarding  knocking
 out  of  the  aspect  of  retrospective:
 effect,  For  that  reason  the  strike  has
 been  called  by  the  two  Federations
 not  only  against  the  employers’  atti-
 tude,  but  also  against  the  attitude
 shown  by  the  Government  in  respect
 of  the  implementation  of  the  interim
 recommendations  and  here  is  a  Reso-
 lution,  I  may  take  one  minute's  time
 to  read  it:

 “This  meeting  of  the  Federations
 also  expresseq  strong  resentment
 against  the  Government  of  India  for
 not  granting  any  retrospective  effect
 to  the  payment  of  interim  relief

 ‘despite  the  fact  that  both  the  Wage
 Boarigs  hag  recommended  interim
 relief  retrospectively  from  June  1,
 1975.  The  reasons  given  by  the  Gov-
 ernment  for  not  granting  retrospec-
 tive  effect  hardly  convince  anybody.
 This  meeting  demands  that  the  Gov-
 ernment  should  modify  jts  Notifica-
 tion  to  incorporate  full  retrospec-
 tive  effect  as  recommended  by  both
 the  Wage  Boards.”

 Sir,  this  is  the  feeling  of  the  em-
 Ployees  and  journalists.  My  question
 to  the  Minister  is:  From  June  1,  1975
 the  recommendation  was  to  be  imple-
 mented  and  now  the  Government  has
 come  forward  with  a  modified  Notifi-
 cation  that  the  recommendation  is  to
 be  implemented  from  Ist  April,  1977.
 Why?  Why  should  the  amount  _  to-
 wards  interim  wages  have  been  denied
 to  the  employees  for  more  than  a  year
 (Interruption)  or  for  22  months?  After

 a  lapse  of  10  years,  Wage  board  was
 set  up;  the  wages  board  has  given  the

 recommendations.  I  do  not  know  how
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 he  will  explain  this  attitude  of  gov-
 ernment  to  the  country.  Is  it  now  be-

 coming  a_  practice  of  this  govern-
 ment....about  whom  we  became

 proud  when  they  declared  that  they
 will  take  up  the  cause  of  the  poore:
 sections?

 MR.  SPEAKER:  Will  you  kindly

 give  him  a  chance  10  reply  to  your

 question?
 SHRI  DINEN  BHATTACHARYA:

 My  apprehension  is  that  hereafter,
 other  wage  boards  wil!  give  recom-

 mendations  in  respect  of  the  other

 employees.  If  this  attitude  is  follow-

 ed,  what  ४11  be  the  result?

 SHRI  RAVINDRA  VARMA:  First

 of  all,  I  would  like  to  say  that  I  do  not
 take  umbrage  at  wry  adjective  that

 was  used.  I  only  expressed  my  sur-

 prise.  As  far  as  the  question  of  the

 strixse  notice  is  conze.med,  it  1S  10  to

 the  government  that  any  strike  notice

 has  been  served.  On  the  gove.-nment
 no  strike  notice  has  been  served.  On

 the  employers,  s:rike  notice  may
 have  been  served.  (Interruptions)  The

 resolution  that  the  hon.  Member  refers
 “to.  was  passed  vy  one  of  the  federa-

 tions,  jn  the  month  of  May.  The  rea-
 sons  why  government  did  not  call  a
 conference  of  the  working  jourmalists’
 organizations  as  well  as  employers’
 organizations  have  already  been  stat-

 ei  by  me.  Mainly,  the  reason  is  that
 we  wanted  the  notification  to  be  im-

 plemented.  I  do  not  think  that  the
 hon.  “Aember  wants  to  suggest  that
 tha  notification  itself  shoulg  become  a
 matter  of  negotiations  That  is  not
 the  attitude  of  the  government.  The
 government  has  announced  its  deci-
 sion.  It  has  heen  notified.  If  the  hon.
 Member  wants  that  the  subject  matter
 of  the  notification  itself  should  become
 a  matter  of  negotiations,  he  will  be
 opening  the  flood-gates;  and  we  would
 be  creating  a  situation  jn  which  the
 workers  themselves  would  find  their
 position  tindermined.  I  hope,  there-
 fore.  that  that  is  not  his  intention.

 Ag  far  as  his  reference  to  the  modi-
 fied  notification  is  concerned,  I  am
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 afraid  there  is  some  misunderstanding
 in  hig  mind.  We  have  not  modified

 any  notification.  There  is  only  one
 notification  that  we  have  issued;  and
 it  ig  to  that  notification  that  1  have
 referred.

 Then,  he  has  expressed  hig  anger
 at  the  fact  that  for  10  years,  notning
 was  done;  the  wage  board’s  recom-
 mendation  was  there,  ang  the  govern-
 ment  did  not  implement  it,  he  said,
 for  20  months.  We  have  not  been  in
 power  for  20  months,  It  is  known  to
 the  hon.  Member  as  well  as  1  is
 known  to  me  that  other  gentlemen
 were  in  power;  and  if  they  had  _  ig-
 nored  it  (Interruptions)....and  the

 word  gentlemen  includes  every  body
 —we  are  not  responsible  for  it.  They
 have  been  punished  for  it  and  for
 other  heinus  crimes.  As  soon  as  we
 came,  we  issued  the  notification;  and
 we  intend  to  see  that  the  notification
 is  implemented.

 12.40  bes.

 STATEMENT  BY  PRIME  MINISTER
 ON  HIS  PARTICIPATION  IN  COM-
 MONWEALTH  PRIME  MINISTERS’

 CONFERENCE  IN  LONDON

 THE  PRIME  MINISTER  (SURI
 MORARJI  DESAI):  Sir,  as  the  House
 is  aware,  I  returned  thi-  morning  after
 attending  the  meeting  of  the  Common_
 wealth  Heads  of  Government.  In  this
 tour  I  also  stopper  off  for  a  few  hours
 in  Tehran  at  the  invitation  of  His  Im-
 perial  Majesty  Shahanshah  and  for  a
 day  in  Paris  as  guest  of  the  President
 of  France,  Both  of  them  are  o'd  and
 valueg  friends  with  whom  I  was  very
 happy  to  renew  friendships.  In  my
 discussions  we  were  ible  to  acvance
 the  cause  of  mutual  collaboration  and
 cooperation  in  matters  of  common  con-
 cern  and  we  found  ४  great  deal  of
 similarity  of  approach  to  world  pro-
 blems  particularly  those  pertaining  to
 energy.

 This  was  my  first  trip  abroad  aiter
 the  assumption  of  office  by  our  Gov-
 ernment.  It  war  a  matter  of  yreat
 satisfaction  to  find  that  fol‘owing  our


